f -
. ' .
ik 4.4.96 Hontble Mr T.L. Verma, J.M. | *; :
Hon'ble My S.Daval, A M,
| : e |

the respondents, This is a very old case, hence it does

not brook further adjournment. However, one more chance

by way of last opportunity is allowed, List on 25,4,96,

. If none appears for the applicant on next date, the case
B shall be disposed of on the basis of pleadings on record.
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None for the applicant. Sri A.V. Srivastava fof” i
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3  spi SK Mishra, Proxy Counsel for Sri MP Gupta, for
* 3 o 1T ) the apgln.camt. sri av Srivastava, learned counsel for |
‘ 3 | M‘“"i e ¥ - the rﬁspondents. f"ounsel for the applicant has recuested i
RESEOT ad,]ournmen{: on the ground of illnss, although by
i order; dated 4-.4—96,,. adjournment had been allowd by way of
%_’ﬁkﬁéht‘ chance and in, the normal course ad:jmrnmentmy
i‘:u: : “héw been allowed, Since the counsel for the applic.ant
sﬁ.&md to be seriously 111, uﬁ,adzourn he aring b
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gvf materiaL already on record,



